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- power training, ate.) is presently estimated 
,.to be approximately Rs. 32 crores.. . 

(c) The Government of India has al-
ready provided '8 grant of Rs. 1.5 crores to 
the Indian Spinal Injury Centre, New Delhi 
for the Project. Further assistance has not 
yet been decided. The contribution of Delhi 
Administration is being ascertained. 

(d) The Centre is expected to start 
functioning by March 1992. 

Ganga-Luni Link Schema 

3439. CHI JAGDEEP OHANKHAR: Will 
the" Minister of WATER RESOURCES be 
pleased to state: 

(a) whetherthere is nay scheme to Unk 
Luni with Ganga; and 

(b) it so, the progress made in this 
- regard so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) No, Sir. 

(b) Does not arise. 

Plant lor Drinking Water 

3440. SHRI MANORANJAN BHAKTA: 
Wtllthe Minister of UFWAN.DEVELOPMENT 
be pleased to state: 

(a) whether Government propose to set 
up any second plant for making soft water fit 
for drinking; and 

(b) the details of steps taken or pro-
posed to be taken to provide pure drinking 
wate, to the people in remote areas? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHAt MURASOLI MARAN): (a) 
and (b). There is no such proposal under 

consideration of the Government. However, 
under the National Drinking Water Mission, 
administered by the Department of Rural 
Developme~, 127 desalination plants are 
being set up by the Government in order to 
control the problem of brackishness of drink-
ing water inthe rural areas of various States! 
Union Tarritories. 

case. decided by Central Consumer 
Protection Council 

3441. CH. JAGDEEP DHANKHAR: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be plea9ed to state: 

(a) the number of cases decided by the 
Central Consumer Protection Council; and 

(b) the number of casas still pending 
with the Council? 

THE MINISTER OF FOOD AND CIVil 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) The Central Consumer Protection Coun-
cit set up under the Consumer Protection 
Act, 1986 (No. 68 of 86) ;s advisory in nature 
and does not decide cases. There is a sepa .. 
rate three tier machinery envisaged under 
the Act to deal with the grievances of the 
consumers. 

(b) In view above, question does not . arase. 

Surajrnal Stadium, NangloJ 

3442. SHRI TARIF S'NGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) when the foundation Slone of the 
Surjmal Stadium, Nangloi, Delhi was laid by 
the Delhi Development Authority; 

(b) whether any time schedule has 
been fixed for the completion of the work; 
and 
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(c) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
1 st July, 1983. 

(b) '~nd (c). DDA has reported that the 
work is likely to be completed by December, 
1992. 

Programme for Artificial Recharge of 
Water 

3443. SHRI BABUBHAI MEGHJI SHAH: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the Central Ground Water 
Corporation has chalked out a plan with the 
assistance of United nations Development 
Programme and Government of Gujarat for 
artificial recharge of water in Mehsana and 
coastsl area of Saurashtra in Gu)arat; 

(b) if so, the details thereof; and 

(c) whether Union Government pro .. 
pose to sponsor this Plan in Kutch also? 

THE MINISTER OF STATE OF THE 
MINISTRY OFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b) In col-
laboration with the Government of Gujarat, 
the Central Ground Water Board conducted 
an experimental artificial recharge projec1 in 
Mehsana and coastal Saurashtra in Gujarat 
from 1981 to 1985 with the assistance of the 
United Nations Development Programme. 
No further programme is under considera-
tion. 

(c) No such proposal has been re .. 
ceived. 

Election of Co-Opeflttv. Group Hous-
Ing SocIetl .. 

3444. SHRI KAMAL CHAUDHRY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to stat.: 

(a) whether any of the Co.operative 
Group Housing Societies in Delhi was is-
sued requisitions u/s 30 (1) of Delhi, Co. 
operative Societies Act by Registrar Co-
operative Societies during last three years; 

(b) if so. the details thereof with dates of 
requisitions and dates of elections held by 
the said societies; and 

(c) the details' of action taken against 
the defaulting societies? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c) The details of societies who were 
issued requisitions u/s 30 (1) of Delhi Co-
operative Societies Act, dates of elections 
held and action taken against defaulting 
societies are given in statement I and II 
[Placed in Library. See No. LT 6701901 

Letter From Members of Parliament 

3445. SHRI RAM SAGAR (Saidpur): 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the umber of letters received from 
Members of Parliament in his Ministry from 1 
january, 1990 tin date; 

(b) the number of letter out of them 
disposed of and the reasons for other letter 
pending; and 

(c) the details of steps taken to expedite 
replies to these letters? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). The position of letters received from 
Member of Parliament during the period is as 
follows: 

No. of letters received 1004 

No. of letters disposed of 827 

No. of latters pending 




